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Judgement

1. The short point which the learned counsel for the appellant urged before us is
that under Rule 4 of the U.P. Secondary Education Service Commission (Removal
of Difficulties) Order, 1981 ad hoc appointment by promotion can be made in
every vacancy in the post of Head of an institution till a regular appointment is
made. His contention is that since the appellant was the seniormost, tie was
entitled to be appointed ad hoc Principal, but instead another person.
Respondent 3, was so appointed in violation of the aforesaid rule. As has often
been said, no one has a right to promotion but a mere right to be considered for
promotion if he satisfies the requirements of law or rules. Rule 4 of the Order
permits the authority to make an ad hoc appointment till a regular appointment
is made. Ordinarily, the seniormost person may expect that he would be
appointed, but certainly not if he is not competent. In the present case, we find
from the order of the District Inspector of Schools, Deoria, dated 1 1/8/1987 that
the appellant, though the seniormost, was not found to be competent. His
relationship with teachers and other employees was not satisfactory and hence
the Management feared that he would not be able to draw the cooperation of the
teachers and employees for working as a team. If this was found to be
detrimental to the interests of the institution and he was not promoted though
seniormost we do no think that we can find fault with the order passed by the
District Inspector of Schools and affirmed by the High court which saw no merit

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ram-murti-singh-appellant-hash-... Page 1 of 2



in the writ petition. The appellant has since retired also. But that apart, we think
that there is no substance in this appeal filed against the High court''s Order
dated 7/12/1987 rejecting the writ petition as without merit. We, therefore,
dismiss this appeal with no order as to costs.
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